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DELHI LEGISLATIVE ASSEMBLY ,
BULLETIN PART-II
(General information relating to legislative & other matters)
Thursday 20" March, 2014/ 7 Chaitra, 1935 (Saka)

No.: 12
Sub: Guidelines for issue of Vehicle Passes.

Hon’ble Members are informed that the code of conduct is in
operation upto 20™ May, 2014 or so, and during this period, the following
policy for issue of vehicle passes will be followed:-

1.~ No fresh applications for issue of Parking pass for private
vehicles will be entertained. Only those applicants who already
have the parking passes valid upto 31-12-2013 will be allowed
‘Parking passes on the recommendation of sitting MLAs/Hon’ble
Speaker and on production of the copy of registration certificate
of the vehicle and old Parking level valid upto 31-12-2013.
Hon’ble sitting MLAs  are requested to limit their
recommendation to only three private persons. :

2. MLA passes will be issued to Hon’ble sitting MLAS for their
vehicles i.e. vehicles in their own name/close relatives name or
on production of a certificate by Hon’ble sitting MLA that

~ he/she is using that vehicle even though registered in another
person’s name. A ceiling of 3 MLA passes is prescribed in r/o
each member except Hon’ble Speaker. This ceiling can be
rrelaxed only by Hon’ble Speaker in exceptional cases.

g Parking passes shall be issued to the Govt. vehicles on the

~ request of the concerned department who owns that vehicle. *

4. The vehicles not registered in Delhi but registered outside Delhi
shall not be granted MLA pass or Parking pass except with the
approval of Hon’ble Speaker in genuine cases,

P.N. MISHRA
Secretary



